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CENTRAL A nM IN ISTR A T IV E  TRIBUNAL, ALLAHABAD 

Registration 0-A- No .77 of 1990 (L)

J«C* Pandey Applicant

Versus

Union of India & Others .......... Respondents

Hon.iMr.Justice U-C-Srivastava, V .C .

Hon .Hr. A.B.Gorthj, Member (A)

(By Hon.Mr.JustiE U-C- Srivastava, V .C ,)

The applicant who was appointed as LDC(TA)

on 13 .2 .89  on con^jassionate ground has prayed this

Tribunal against the order dated 5 .3 .90  terminating 

his services.

The applicant's father was working in the

Department of Telecommtinication and died in service at

the age of 30 years in the year 1970. The applicant

passed the intermediate examination in the! year 1986

and after attaining the age<of 19 years he applied for

being appointed in place of his father under the said

Rule, The applicant was appointed as is evident from

the letter dated 13 .2 .89  followed by formal order

dated 16 .2 .8 9 . The applicant's services were abnmtly
dt. 5 .3 .9 0

terminated vide imputed order/and the applicant's

grievance is that the same has been done on some police

report regarding pendency of the criminal case against 

him'.

is seen that3. Fran the Counter Affidavit, it

the services of the appljc ant has be«i terminated on the

basis of the report received from the office of the

District Magistrate regarding his character and

antecedents. In the report it has been stated four court
L

cases oo dnLQil-od-b^irew are pending against the applicant
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and the cases pending against IPC, 498A/120B

IPC are involving moral turpitude^and unless he is 

acquitted by the court, he is not fit for the Govt, 

service. The applicant has stated that it  is absolulSly 

wrong. It is totally wrong and false to state that 

four cases were pending against the applicant. The 

Sx^dt. of Police, Sultanpur has given certificate ihat 

one false case has been lodged against the applicant
II

and which was found false and final report has been

submitted on 26 .2 .86 and there was no case against

the applicant at a ll . in one case, the applicant has

been falsely in^:)licated i .e .  under Secticai498^. and 120F

of the I .P .C . and in which he has also been acquitted by

an order dated 10 .4 .9 1 . The said case was started

on the basis of a r ^o r t  tbet by one A jD.Chaubey ^ s  ^

sister Vidyawati was being harassed for not bring^fng

sufficient dow^ry and an attenpt was made by some of

the family members including fey the applicant to kill

her but in that they did not succeed ahd lateron after

snatching all her belongings they^^rovn^ut of the

house. Later on second marriage of her husband

Harish Chandra appears to take place. Prom the facts

it is obvious that only case which was pending against

the applicant, he was acquitted. The applicant was

appointed oi compassionate ground. He was not asked

to give details of any case which was pending against 

him. After the District Magistrate'i'^g^ding his

character and antecedents he was not'called upon to explair

or to verify its correctness. The termination order

in these circumstances would be ariDitrary and violative

of natural justice. In these terms, the application
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is allowed and the. termination order dated’ 5 ,3 ,90  

is quashed and the applicant V7ill be reinstated back 

in service without delay though he may not get salary 

for the impugned period but he will be deemed to 

be in continuous service. There will be no orders 

as to costj.

Ment^er

RKM

Vice Chairman


